CEWWR@& AIMIINISTRATIVE TROERUESAL
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CP M. & 1 BF2MER 109
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Moy, this 13th dey of Jmmuarwy, 204

Hism ble Shri Reldip Simath, FMembesr(d ¥
Han tble Shri S.4.Singi,, Wember @A)

. Emt.Santra w/o Shri Surad Bhan

Z,  Smt.Shilpa Devi w/o Ahri A=sid zam

(WO ing &s temporary status casual labourers in
Delhi Stg.Division Delhi, Delhi-110008.

Lo,

By achvocate: Shri Sant Lal)

{

W E REUS

}

1. Ms.P.Balasuwiramanian, Secratary.,
. G.Communications, Deptt. of Posts,
Dak Bhawan, New Delhi-1310007,
L. MEa.dyotsana Diesh, Chief Postmaster General,
Delhi Circle, Meghdoot Bhawan,
Mew (M lhi-1710000.

3.  &h.Om Prakash Sharma, 5r.Supdt.Delhl Stg.in.
Fashmerl Gate, RMS Bhawan, Delhi-~110006.

(By Advocate: Shri R.P.Aggarwal )
. .. Respondents.

ORIDE R @omReLs

By Shiri_Kuldip Sinah., Memberil:

Heard learned counsel for the parties.

2. Learnet counsel for respondents  submits  thao
order of the Tribunal has been complied with by issuing two
separate orders, i.e., one order datedd 24,1 2. 2005
withdrawing the Show Cause Notice dated 272.7.2007 and
treating applicants as Group 0 emplovees éﬂtitliﬁﬁ. Tl
all  wmuch  benefits as are admissible to other Group D
employees on  regular basis w.e.f 1.6.2001 and the other
orderr  dated 02.1.2004 (R-2) clarifying therein that the
applicants cases will be considered on merit and @w =Y
rules  as  and when vacancies available as presently  there

are 24 Group 07 (Mallman) are in excess in the Oivision.



respondents  have Tilled writ petition in the hon ble High

Court against the Tribunal s ordei, which was dismiss

D
2&5.8. 2003,

. Aapplicants have also stated that their cases for
regular  appolinment in Gr. D (non-test category) &% @B

recr i tment  rules have not been considered Tor which they
are elligible. Learned counsel Tor applicants statesn it
the w@bove order of the respondents deprived the applicants

from the benefits admissible to them.

o Learned counsel Tor respondents submits that
these orders will Turther be clarified and copy of Ul samss

e

will be lssued to the applicants concerned within a month.

6., As per the statement of the respondents’ counsal.

we irect that the depaitment should pass necessary
clarification/orders bringing applicants in Gr. 0 {noi

test  category) an coples be issuea to the applicants.

With, these directions, the CP stands disposed of.

. (Kuldip stingh)
Member (A} Membey {J}

/kdr &

3. Learned counsel for applicants  states thaet



